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Neu Delhi: this the 4 day of January,2001.

HON'BLE MR.S.R.ADIGE,VIEE CHAIRMANYA).
HON'BLE DR A"VEDAUALLI,MEMBZR(J)

Ashish Baggaj ‘
s/o Sh.Chaman. Bagga)

R/o 9, Aditya Sadan, ,
Ashok Road, : ~

Neuw Delhl—1 _o‘.i'o‘io ..Applican to'
(By Adwocate: Shri 3J.C.Madan )

‘Yersus

, . through

a4 General Manager,
Northern Railuay,
Headquarter OFFlce,
Baroda Housey

2.' General Manager (pP)'
Northern Railway Headquartprs,
Baroda House)
New Delhi.

C> ' ' jj Union of Iridiaci

Y

'3, Shri G.S.ualia,
Rates InSpector,
Ra tes Branchy
Northern Railuay,

Headguarters,
Baroda Houss,'
) New Delhi : Je'ssRespondents,
‘C> o (By Shri R.P?Agarual for official respondents
Shri B,S.Mainee for R=3),
) ORDER
S.R.Adige,Vc(a)

»C yoﬂ/. ory
Applicant impugns respondents'sorder dated

13,10.2000,(48n4-1)

23 Heard bo th Sidesj

1

3. . It is not denied that the impugned order
dated 13,10.2000 has not been implemented, and meanuhile
a show cause notice dated 9.11.2000(Annexure~R=5) has been

issued to applicantﬂ
’ Ve
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4';? We would not like to record any opinion

on the merits of the case till applicant submits his
reply to the.avf‘o_resaid shﬁu cause notice and iihu
that reply is di'sposed 6? by respondents in accordance
with rules and instru ctio;n_s.* Thereafter if any
grievance survives it is open to applicant o
agitate his grievance in accordance with law, if

80 adviseds’

5/  The OA is disposed of accordingly . No
oosts"%.;3
M‘Jﬁvﬂ& - %{m !
( DR,A,VEDAVALLI ) (5.R.ADIGE
MEMBER (J) VICE CHAIRMAN(A),
/ug/




